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In the Central Aclministrative Tribunal
Principal Bench, New Ddlhi,

O.A. No. 1859/89
0.\. No. 1711/89
Charan Cingh D Ors,

O.A. No. 1859/39
Dalip Kum ,r & Grs .

vs.

UO ' 0 Ors .

CORAt't

Date of dec is ion; 6- Z- • ^

A nplIcant3

Appl icants

pe3pendents .

Hon'ble Shri T.3. Oberol, Member (J)

Hon'ble 3hrl T.t', Rasgotra/ Member (A)

For the applicants;

For the resr>Dndent3:

3hri Ravi _asl, counsel

Shri F.H. Ramchand.an i, 3r, Stand ng
counsel, w ith ohri A.M. Behra, counsel

JityiMONT (oral) .

Heard the learned counsel for the parties.

Shri A.M. Behr-H/ I'rarned couns-^l for the r-'-'Spondent s

stated that besides th se tw 0 .A s., there is one

more O.A. v;hich is pending in ti'is Tribunal and t]>e

total nur'ber of apx3licants is seven. The prayer made

and the issues involved in these 0.iAs are similar.

in accordance v/i^th the directions of the

Tribunal dated 7 3.11.1989 in MP No. 2560/89 in O.A. mo.1859/39,

the respondents held a fresh selection. All the seven

applicants were advised to get their names sponsored froin

the Employment C> change/ as per the requ Irernent of

m-ndatoiy Rules, and to appear for an interview on the

d''te fiyed for the purpose. On the date of inPerview/ out

of the seven applicants, only 3i3< appeared (Sfiri Subhash

Chand - one Of the applicants' did not appe..i). Al^'the

six applicants vho appeared in thr interview have been
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eropan^iled in a panel of 10 names (Ann-yure R-1 to

reply to IT' No. 176/90 in OA No. 1059/39) . Out of the

3,0 sQSi>/^R^pane lied , s iy have already been eng-ged.

The rema.i.ning four are also in the procf'ss of being

engaged. The learno'^ counsel for the applicant stated

that the seventV\ candidate, Shri Subash Chand, could not

a Pie if in the interview as he had received the . ntirriation

for arpearing in the interview^ scheduled to be held, on

9.1.1990, only on 14.1.1990. On 14 .1 .1990, he, t -o,

went t:o the office of tlie respondents but was not-

entertained. Having regard to the c ircvims r snc s of the

c-se, vr-- dir-'Ct that Ohri Subhash Ciend, dhe seventh

aprlicant, should also be interviewed and in case, he

is found fit and suitable for the job, as directed in

the orders passed by this Tribunal on 2 1.11 .1939, adverted

to ai-.ove, he should be 'impa^relied and aiven preference

for engagement over the persons in the panel, who had not

earlier been employed, if they have not already been

engaged,

with the above directions, the 0 .As stand

dj .s-posed 03 . There will, however, be no order as to

costs. Issue dasti to the parties.

W."
•K. RasorftnO, pv. .Fember (1) AAe/w) '


